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o JUDGMENT (ORAL)

(of the Bench delivered by Honm'ble Shri PyKi Kartha,
Vice Chairman(J))

The relief sought in the present application is that
the respondents be directed mot to retire the applicant
from service on the date of retireme nt and that there should
be nmo discrimination against the applicant in the matter of

giving extension of service for the second year, being a

State Awardee. % g



g

2, The representative of the respondents has produced
before us copy of an order issued on 24,04,1992 whereby the
applicant has been given extension of service for a period
of one year from 04,04.,92 to 03,04.,93 for the second year,

A copy of the order produced by him has been retained in the
case recordg:

3l In view of the above, nothing survives in the present
application and the samd¢ is disposed of as haying become
infructuous,

4, There will be no order as to costs.

Let a copy of this order be sent to both parties

immediately,

Bl| ol

" (I.Ke RASEOTRA) (P.K. KARTHA)
"MEMBER/ (A) VICE ' CHATIRVAN
28400 1068 wrieer il

RKS
28,0592

28405 ,1992




